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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL 

BENCH AT NEW DELHI 

EXECUTION APPLICATION NO. 41/2023 

IN  

ORIGINAL APPLICATION NO.  94/2021 

IN THE MATTER OF: 

HAIDER ALI        …APPLICANT 

      VERSUS 

UNION OF INDIA AND ORS.          …RESPONDENTS 

 

STATUS REPORT ON BEHALF OF PUNJAB CRICKET ASSOCIATION 

 

1. The Original Application no. 94/2021 in the present Application was filed 

by the Applicant against use of ground water for maintenance of Cricket 

play grounds without availing of alternative of using STP treated water and 

installing rainwater harvesting systems for storing and recharge of ground 

water, leading to depriving people of potable drinking water, wherein vide 

order dated 15.04.2021, this Hon’ble Court has issued following directions: 

a) “Accordingly, we direct the Secretary, Ministry of Jal Shakti to hold a 

joint meeting within one month with the nominees of the Ministry of 

Youth Affairs and Sports (not below the rank of Joint Secretary), 

representative of BCCI and CPCB to consider the issue of regulating 

extraction of ground water for maintenance of Cricket play grounds. If 

necessary, any other expert may also be coopted. The issues for 

consideration may inter alia include –  

b) prohibiting use of ground water for maintenance of the play grounds 

atleast during the time no match is being actually played and exploring 

utilization of STP treated water;  

c) ensuring that effective rain water harvesting and water 

storage/recharging systems are installed in all playgrounds to save the 

ground water; 
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d) laying down mandatory requirement of engagement of an 

environmental expert for every cricket stadium for ensuring compliance 

with the environmental norms,  

e) using every sport event with the programme of awareness for 

environment protection, using a part of profit from commercial 

activities as a mandatory obligation.  

f) The decisions taken in the meeting may be followed up by appropriate 

statutory orders.” 

2. That subsequently, the Applicant had filed MA 16/2023, which was later 

renumbered to instant EA 41/2023, in pursuance of which, a meeting dated 

17.07.2023 was conducted under the chairmanship of Secretary, DoWR, 

RD and GR, Ministry of Jal Shakti, wherein among other concerned 

authorities, Shri Deepak Sharma, CEO Punjab Cricket Association also 

attended the aforesaid meeting with respect to IS Bindra Cricket Stadium, 

Mohali.  

3. That in the aforesaid meeting dated 17.07.2023, following directions were 

issued by Secretary, DoWR, with respect to State Cricket Associations, and 

in particular, the Answering Cricket Association: 

“1. All cricket associations/ owner/ management of the stadiums, who 

have not installed Rain Water Harvesting System (RWH) so far, must 

install RWH within three months and initiate concrete steps to 

implement the direction of NGT so as to become less dependent on fresh 

water. They can engage consultants for feasibility study and seek 

guidance from CGWB in this regard. 

2. All stadium authorities may engage consultants to ensure use of 

treated water. The concerned Stadium authorities may approach local 

authorities/ Municipal Corporations and explore the possibilities for 

supply of treated water for maintenance of cricket grounds. Feasibility 

of installing Sewage Treatment Plant (STP) may be studied by engaging 
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consultants. Concerned Cricket Association shall provide the timeline 

for installation of Treated Water Facility/ STP. 

3. Stadium authorities may approach ground water authorities 

regulating and controlling ground water in their respective States for 

obtaining No Objection Certificate (NOC) for ground water 

abstraction. In case of non-compliance, necessary action/penal action 

as deemed appropriate as per extant rules/guidelines shall be taken by 

the concerned authorities. CGWA/SGWA shall provide support to all 

cricket associations and owner of the stadiums for obtaining No 

Objection Certificate for extraction of ground water.” 

4. In pursuance of the aforesaid directions, it was informed by the Answering 

Respondent in the said meeting itself that IS Bindra Cricket Stadium was 

the amongst the first Associations to implement the directions of the 

Hon’ble NGT in initiating the installation of RWH (Rain Water Harvesting) 

System in the aforesaid IS Bindra Cricket Stadium, Mohali and assured 

that the RWH would be completed by the next 60 days. Further, it was 

informed that a consultant is being appointed to explore the feasibility of a 

Sewage Treatment Plant.  

5. That subsequently, vide letters dated 07.09.2023 and 07.11.2023, it was 

informed by the Answering Respondent to the CGWA, as inter alia: 

“1. RWH system in the stadium: The Punjab Cricket Association has 

already completed 2 Nos Bore wells for Rain Water Harvesting in PCA 

Stadium, Mohali. As per the work order M/s. M S Constructions has to 

complete the works by 08.10.2023 (copy enclosed).  

2. Extraction of Groundwater: The Punjab Cricket Association has 

applied for Updated Certification of the abstraction of groundwater 

from 2 Bore wells from PWRDA (Punjab Water Regulation & 

Development Authority). The requisite fees with required documents 

have been deposited with PWRDA vide online Application No. 
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20230700094089 dated 18.08.2023. The NOC for the same is expected 

in due course.  

3. STP Plant: The Punjab Cricket Association has requested the Soil 

Conservation Department regarding setup & feasibility check of the 

STP inside the Stadium premises at PCA, Mohali. The technical officers 

from the Soil Department of Punjab had visited the site on 21.08.2023 

to check the feasibility of the Sewerage Treatment Plant. The PCA is 

awaiting the formal plan in this regard from the department.  

It is pertinent to inform that Punjab Cricket Association is in the process 

of completing its new stadium at Mullanpur (Punjab) wherein the Rain 

water Harvesting System as well as STP Plant are already in place.” 

 

6. That since this Hon’ble Court, vide order dated 07.12.2023 had directed to 

implead Punjab Cricket Association as Respondent in the instant Execution 

Application, it is hereby submitted before this Hon’ble Court that the 

directions issued by CGWA had been duly complied by the Answering 

Respondent. It is submitted at the outset that the concerned Cricket 

Stadium in Mohali was constructed in the year 1992 and at that time there 

were no provisions of Environment Assessment. However, requisite 

clearances were taken as applicable at that time. A Flow Meter to the 

submersible pump was installed in the year 2020, wherein the supply, 

installation, testing and commissioning of the said Flow Meter was 

completed by Eco Paryavaran Engineers and Consultants Pvt Ltd., and 

further on finding the Flow Meter at satisfactory level, the said work was 

handed over to M/s Punjab Cricket Association on 18.06.2020.  

True copies of the relevant documents pertaining to installation and 

satisfactory work of Flow Meter is annexed herewith and marked as 

Annexure A-1. 
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7. Further, an Electromagnetic Flow Meter to record quantum of abstraction 

of water for the IS Bindra Cricket Stadium, Mohali has also been installed 

on advice of PWRDA after which an online application No. 

20230700094089 Dt. 18.08.2023 was submitted to PWRDA to obtain the 

NOC as per the amended guidelines, along with a fee of Rs. 1,70,100/- 

after all the directions of PWRDA were complied with. Further, a follow 

up letter dated 31.01.2024, bearing No. PCA/2024RWH/46146 has also 

been sent to PWRDA to issue the NOC at the earliest, however the same is 

still awaited.  

A true copy of the Online Application receipt to PWRDA with fee paid is 

annexed herewith and marked as Annexure A-2. 

A true copy of the letter dated 31.01.2024 is annexed herewith and marked 

as Annexure A-3. 

 

8. That with regard to the mandatory direction of installing rainwater 

harvesting structures and storage/recharge of ground water, it is submitted 

that two water recharge borewells at PCA Stadium, Mohali have been dug 

and a storage tank made by M/s M.S Constructions as per specifications of 

the recharge of the ground water. The same has been inspected and 

confirmed to be as per the specifications by Punjab Water Regulation and 

Development Authority (hereinafter known as “PWRDA”)  

A true copy of the Completion Certificate of Rain Water Harvesting System 

is annexed herewith and marked as Annexure A-4. 

A true copy of the Invoice dated 12.12.2023 pertaining to M/s 

Constructions amounting to Rs. 14,665,04/- is annexed herewith and 

marked as Annexure A-5. 

 

9. That in reference to the advisory direction by CGWA to ascertain the 

possibility and feasibility of STP installation in the Stadium, it is hereby 
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submitted that the Answering Respondent had requested the Soil 

Conservation Department, Government of Punjab to check the feasibility 
of setting up STP in the PCA Complex, whereby two technical officers 
from the Soil Conservation Department visited the site on 21.08.2023 for 
project evaluation, however the same has not been found to be feasible. 

Further, MC Mohali was also approached by the Answering Respondent in 

order to procure the treated water, however the same has also not been 

found feasible as the required pressure to supply treated water from MC 
Mohali STP to the IS Bindra Cricket Stadium, was not found to be 

adequate. However, it is submitted that the Punjab Cricket Association is 
in the process of shifting its conduct of international matches to the New 

Cricket Stadium at Mullanpur, Punjab and therefore, the aspect of STP or 
any procurement of sewage treated water is not explored any further. It is 
submitted that all the required/necessary sanctions have been taken as per 

the amended guidelines for the New Cricket Stadium at Mullanpur, Punjab. 

It is further submitted that Rainwater Harvesting System Structures as well 

as STP have been already installed at the new Stadium in Mullanpur and 
are fully functional. 

10. In light of the aforesaid submissions, it is reiterated that Punjab Cricket 
Association has complied with all the directions of CWGA and further 
undertakes to abide by any directions passed by this Hon'ble Court. 

For & on behalf of 

Punjab Cricket Associatión 

(Deepak Sharma) 
RET A SS 

PHASE9 MOH 

CEO 
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2/17/24, 5:24 PM Gmail - Re: EA 41/2023, Haider Ali vs Union of India and ors.

https://mail.google.com/mail/u/0/?ik=c4e20d967a&view=pt&search=all&permmsgid=msg-a:r5337498220630875443&simpl=msg-a:r5337498220… 1/1

Prashant Manchanda <prashantmanchanda.asc@gmail.com>

Re: EA 41/2023, Haider Ali vs Union of India and ors.
Prashant Manchanda <prashantmanchanda.asc@gmail.com> Sat, Feb 17, 2024 at 5:23 PM
To: sanobar ali Qureshi <sanobaraliqureshi@gmail.com>
Bcc: Prashant Manchanda <prashant.manchanda05@gmail.com>

Dear Sir, 

Please find attached the Report/Reply to be filed on behalf of Punjab Cricket Association in the captioned matter,
listed on 21.02.2024 before the Hon'ble National Green Tribunal, Principal Bench at New Delhi. 

Kindly treat this as an advance Service and acknowledge the receipt of the same. 

This is for your information and record. 

Best regards,
Prashant Manchanda
Counsel for Punjab Cricket Association
9971879203 

Haider ALI Report PCA.pdf
8091K
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